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Punjab Apropriation (No. 2) Bill,      1984 
has   been   placed   before   this   House   lor 
consideration indicates the state of affairs 
that is obtaining today in Punjab. Sir, you 
are  aware  that  under article  356 of the 
Constitu!io;i, administration of the State of 
Punjab wns  taken over by Ihe  President 
of India, and as a consequence of that pro- 
clamation and Act made by the President 
of India, Parliament is benig asked to pass 
the Punjab Appropriation Bill. As we have 
seen,  since  6th  October,   1983,  when  the 
President's  Rule was imposed  in Punjab, 
the state of affairs which has developed in 
Punjab  has   become  a  national   problem. 
The other day, my esteemed colleague Mr. 
Darbara Singh had rightly stated that the 
problem of Punjab was not a problem of 
Punjab alone; it was a national problem. 
Sir, in Punjab, when, the Slate administra- 
tion was taken over by the President of 
India, it was stated that in order to help 
overcome the impasse the State was under- 
going, the imposition of President's Rule 
was essential.    So the State Government 
was dismissed, though the State Legislative 
Assembly was not    dissolved.    Naturally, 
it was taken for granted, when the State 
Government was dismissed that the State 
Government was not capable of handling 
the situation  obtaining at  that time.  But. 
after that, we saw a new set of Govern- 
ors with a new set of advisers, the police 
directors, etc.  All  these people were com- 
missioned  for handling the Punjab situa- 
tion.    But what happened in June, 1984? 
We saw that even the Central administra- 
tion proved to be ineffective or incapable 
of handling the situation. And as a result, 
army operations had to take place. In fact, 
though this Parliament is being called upon 
to consider the Punjab Appropriation Bill, 
there is now virtually Army rule in Pun- 
jab.   The Army is ruling Punjab at pres- 
ent.   The Governor has been changed and 
the advisers who were commissioned     to 
handle  the  situation  have  been  changed. 
So il proves that not only was the State 
Government incapable of handling      the 

Punjab situation, but the Central Govern- 
ment was also found to be incapable of 
handling the situation in conformity with 
civil rule, with the procedures of civil rule, 
and army rule had to be imposed there. 
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Sir,  before  I  deal  with this particular 
aspect, since the discussion is taking place 
in connection with the consideration and 
approval of the Punjab Appropriation Bill, 
1 want to draw the attention of the Gov- 
ernment, through you, to a specific aspect 
which has direct relevance with the App- 
ropriation Bill. Sir, you are aware      and 
everybody is aware that after the so-called 
extremist activities had gained momentum, 
the Army had to enter the Golden Tem- 
ple complex and there was a pitched bat- 
lie between the extremists and the Army 
and apart from the people who were killed, 
the shops and buildings located      around 
the Golden Temple complex were      des- 
troyed.    Recently I had gone to Punjab. 
1 had visited Amritsar, the Golden Temple 
complex and other parts of that State. I 
had met the people, the Army authorities, 
the temple priests, the local people,    the 
shopkeepers and the residents who      had 
suffered   losses   as   a   consequence   of   the 
Army action.    Along with other Members 
of this House and the other House, T had 
gone    there.    And we      were told by the 
shopkeepers, by the traders who were do- 
ing the business of trading around      the 
Golden Temple complex, that as many as 
500 shops "were destroyed and with      the 
destruction of 500 shops, as many as 800 
families have been denied their normal, re- 
gular earnings.   There are other residents 
also  who  have  suffered losses.  They  had 
met the officials. They had come to Delhi 
also. They had  submitted a memorandum 
to the Central Government regarding com- 
pensation  and  ofher  things.  But only  Rs. 
5.000 on an ad hoc basis has so far been 
given as compensation to those shopkeep- 
ers.   Apart from  the  compensation,   they 
have asked the Central Government to con- 
sider certain aspects in their memorandum 
and some of the aspects are. that their te- 
nancy rights which they earned when thev 
got the shops under the Tenancy Act. have 
to be protected.    They want protection of 
their tenancy rights on rehabilitation. Then 
they  want   immediate   settlement   of  their 
claims   for  compensation,   including  insur- 
ance claims.    Their insurance claims      are 
being denied.    And they want that banks 
should be advised to give loans to them on 
liberal terms, particularly     those      shop- 
keepers  who  have   suffered   losses   during 

the army operation. Their shops were 
gutted because of the army operation. Their 
documents, accounts books, everything 
was destroyed. Their sales-lax re- 
cords were destroyed. So they 
made certain proposals to the Government 
in regard to their sales-tax assessments and 
other tax assessments, that the assessments 
should be made on the basis of the prev- 
ious records because they cannot produce 
the present accounts records and that they 
should be granted exemption from payment 
of municipal taxes. They want certain 
concessional rates in regard to facilities 
like water, electricity and telephone till 
normalcy is restored. 

Another point is the Government      has 
undertaken  a  scheme  of  widening      the 
roads, beautifying the area      surrounding 
the Golden Temple Complex, creating sort 
of a palika bazaar like in Delhi, and so on. 
But the point is they wanted rehabilitation 
at the same place.    And till the scheme is 
implemented, they want that they should be 
given   alternative  shops  and  arrangements 
in   certain   other  areas.  They  have  men- 
tioned the areas where they wanted alter- 
native accommodation. Therefore, when we 
are  considering this Appropriation Bill I 
should be glad if the honourable Minister 
kindly says something on this aspect. In 
the grants that he has asked for there is 
one item—Rehabilitation, Relief and Reset- 
tlement. Parliament voted for Rs. 61,19,000 
and nothing has been newly charged on 
the Consolidated Fund of India in this Ap- 
propriation  Bill.  I  want to  know     what 
specific steps the Central Government   has 
proposed  or has taken to deal with this 
particular problem, the problem of giving 
compensation and rehabilitating the shop- 
keepers and the residents who have suff- 
ered losses; they have    lost almost every- 
thing in the army operation in and around 
the Golden Temple Complex. 

I want to say one or two points on the 
Punjab issue as a whole. This House had 
the opportunity of discussing the whole 
matter in a total perspective. And now we 
again have a chance to discuss this Pun- 
jab Appropriation Bill. In fact, this Appro- 
priation Bill should have been considere* 
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[Shri Dipen Ghosh] 
by the State Government. But there is an 
abnormal situation prevailing there. There- 
fore. I want to know what steps is the 
Government taking to overcome this im- 
passe. As 1 have already stated, along 
with some of my colleagues in this House 
and the other House I visited Punjab only 
recently. 1 visited the place. [ talked to 
the army authorities. Rather, the army 
authorities briefed us on how they faced 
the situation, how they entered the Tem- 
ple Complex. We also met the priests. We 
met the SGPC. We met the ordinary peo- 
ple. We talked to them. We also talked 
to the people who were taking part in 
the so-called Kar Seva. We met Baba 
Kharak Singh whom the SGPC, or for 
that matter, the Government also had ear- 
lier authorised. to undertake the Kar Seva. 

SHRl RAMANAND YADAV (Bihar): 
Santa Singh. 

SHRI DIPEN GHOSH: Baba Kharak 
Singh. We also met- in Jalandhar the 
grandson of Lala Jagat Narain who was 
killed and son of Ramesh Chandra who 
was also killed. We have with us the 
views of the priests, the Akalis, ordinary 
people, the Sikhs, the Hindus and the 
saints.... 

SHRI RAMANAND YADAV (Bihar): 
Do not complicate the matter further. 

SHRI DIPEN GHOSH : I hold Ihe 
same view of my colleague Shri Raman- 
and Yadav that none should complicate the 
situation further. We have already stated 
that the policies pursued by the Central 
Government before the Army action in 
tackling the Punjab situation created the 
present situation. The army operation 
could have been advised had the Central 
Government taken decisions at the appro- 
priate time when in this House on a num- 
ber of occasions in the past steps were in- 
dicated to the Government as to how to 
tackle the situation. 

The Army operation has ideologically 
strengthened Sikh fundamentalism in Pun- 
jab. The presence of the Army inside the 
Golden Temple Complex and the exer- 
cise that is being made in the name of 
Kar Seva. have been strengthening ideo- 
logically Sikh fundamentalism. 

About Kar Seva 1 am nol going to tell 
you what we asked them and what they 
told us. We have seen some scenes in 
Dramas and films where people do the 
construction work while singing and dan- 
cing. In fact what is going on in the 
name of Kar Seva is much cruder than 
what is seen in Bombay films. Some 25- 
people line up; they take one brick each 
and place them in one place chanting the 
hymns and while doing so TV people 
come and take pictures from behind and 
front. We saw it. I am not going to say 
anything on that because Mr. Darbara 
Singh  is going to speak.  He knows it. 

We met Baba Kharak Singh at Dera 
Baba Budha Gurdwara. We talked to him. 
If the damage caused to Akal Takht in ihe 
Golden Temple Complex is to be repaired,, 
through Kar Seva, the Sikh masses should 
he roused.. You have to ensure their parti- 
cipation in this movement. To my mind 
for that purpose Baba Kharak Singh is 
the best suited person. You may agree or 
disagee. 1 have seen the big hall which was 
huill through Kar Seva at the instance of 
Baba Kharak Singh. About 50.1)00 people 
could be accommodated in this hall. People 
there told me that this work was comp- 
leted within the stipulated time. After 
seeing that I came to the conclusion that 
Baba Kharak Singh alone can rouse the 
Sikh masses to participate in the Kar Seva 
in a big way. And that will be really a 
healing touch. 

About Army presence inside the temple1 

we were told by them so many of them 
are not roaming about inside. But, only 
in front of the Tosha Khana and in cer- 
tain other places, two or three or four 
army personnel are stationed. But we have 
heard that everything is being controlled 
by the army and that the presence of these 
army people inside the Temple is hurling 
their feelings and non-withdrawal of (hese 
persons from inside the Golden Temple 
will not change the situation. So. I think. 
Sir. that another healing touch will be the 
withdrawal from inside the Golden Temple 
of ihe army people. Then. Sir, the third 
th ins  is the settlement of the actual dis- 
putes. Bhindranwale and other matters are- 
nol the actual issues. The actual issues are- 
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the  water  dispute  and  the  dispute over 
Chandigarh or Fazilka and Abohar and all 
those  things.    These issues are not only 
the issues of the Akalis, but they are also 
issues of the the entire Punjab, issues of 
the  Punjabis,   both     Hindus  and  Sikhs. 
Naturally, these issues have to be settled 
and the Government must take steps to 
settle  these  issues  to  the  satisfaction of 
the Punjab people.    But no step has been 
taken so far and no steps are being taken 
by the Government to settle these funda- 
mental  issues.      Naturally,  while taking 
the   oportuiyty  of discussing  the  Punjab 
Appropriation  (No. 2)   Bill, I would re- 
quest the Central   Government      through 
you, Sir, not to complicate the situation 
further.   Already their policy of drift has 
objectively strengthened the extremists and 
the army operation, which was avoidable, 
has strengthened ideologically and objec- 
tively  the  Sikh  fundamentalism  and  the 
way the Kar Seva is being sought to be 
done and the present of the army inside 
the  Golden Temple have    been    streng- 
thening  the    Sikh    fundamentalism.    So, 
this Kar Seva should be entrusted to Baba 
Karak  Singh  and the  army     should be 
withdrawn from inside the Golden Temple 
and  also,  Sir,  the issues, which  are  ge- 
nuine issues for the  Punjab people as a 
whole, that is the water dispute and the 
territorial     disputes, the     dispute     over 
Chandigarh and Abohar and Fazilka, etc., 
should be settled on the lines which the 
leaders of the Opposition parties had sug- 
gested on a number of occasions in the 
past. .  

Finally, Sir, I want to draw the attention 
of the Government to a particular section 
of the Act. Darbaraji is here and I 
hope he would be in a better position to 
explain it. It is regarding the manage- 
ment of the Gurdwaras. It is the Punjab 
Gurdwaras Act of 1925. Now, section 
56(a) of the Act says: 

"No change or construction will be 
allowed in the building of the Gurdwa- 
ras without the permission of the ma- 
naging committee of the SGPC." 

Sub-section (b) says: 
"No new construction or addition to 

any building will be allowed    without 

the permission of the management com- 
mittee." 

I think, in conformity with this Act, the 
repair work or construction of the Akal 
Takht and all those things should be done 
m consultation with the SGPC. I was 
told, when I visited Amritsar alongwith 
certain other MPs, that on the 13th or 
14th July, there was a meeting, a meeting 
between the priests on the one hand and 
the representatives of the army and the 
Government on the other in which some- 
Brigadiers and Major-Generals were pre- 
sent and also some representatives of the 
Central Government were present and we 
were told that in that meeting almost cer- 
tain modalities of Kar Seva were decided 
and the priests had agrede to such modali- 
ties. But, suddenly, without implementing 
these, the Kar Seva was entrusted to Baba 
Santa Singh in this way. I think this is 
causing the hurt. 
In the end, therefore, I again   appeal to 
the Government.   Now, the Prime Minis- 
ter and the other people are also telling 
something what we have already    been 
telling and, in today's papers also, I have 
seen some reports to that effect. Tn      to- 
day's   newspaper—we  have   seen   that   in 
Himachal Pradesh the Prime Minister has 
stated that certain foreign agencies are at 
work—she has named them also—and that 
imperialist, foreign powers are helping the 
disruptive and  divisive forces,  communal 
forces, in this country to destabilise   the 
country.    The policies and activities pur- 
sued by the ruling party at the    Centre 
have been objectively strengthening   these 
divisive   and   separatist   forces,   communal 
forces.    On the occassion when we    dis- 
cussed this earlier we had pointed out that 
if you are really interested in putting an 
end to this type of disruptive and    sepa- 
ratist activities, aided and abetted by   the 
foreign imperialist agencies, then    the po- 
licies and activities pursued bv the Central 
Government so long should be    changed, 
should be put an end to. (Time Bell ting') 
In  Punjab,  particulariv     to  bring  about 
amity between  the  Sikhs and the  Hindus, 
the points which T have made should be 
taken into consideration by the    Central 
Government. 
Thank you, Sir. 
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THE VICE-CHAIRMAN (SHRI SYED 
RAHMAT ALI): Mr. Pawan Kumar 
Bansal. 

SHRI PAWAN KUMAR BANSAL 
(Punjab): Sir, when we are considering ths 
Punjab Appropriation (No. 2) Bill, 1984, 
we are painfully aware of the sordid events 
which rocked Punjab during the last twc 
years, as a result whereof the economy of 
the State suffered a serious'blow, in spite 
of the best efforts of the Government to 
maintain the pace of progress. Then, 
when we are deliberating upon the Appro- 
priation Bill, I do not think it may be 
appropriate for us to go on repeating 
what has been talked and discussed about 
in this House when there was a debate on 
Punjab situation. I only repeat that it is 
no time for us to apportion blame or per- 
form a post mortem of the events that 
took place in Punjab. If before June 5, 
1984, the Punjab problem was a national 
problem as Mr. Dipen Ghosh rightly said, 
I submit that after June 5, it is a national 
challenge—a challenge to re-establish con- 
fidence in the capacity of Punjab to recov- 
er from the serious crisis and take up the 
various developmental programmes and 
once again follow the path of progress, all 
the while preserving mutual amity and 
goodwill that are essential in the interest 
of the State and in the interest of the 
country. An attempt to whip up the feel- 
ings at this moment would only compli- 
cate matters. And in this regard this is 
my fervent appeal to my learned friends 
on. the Opposition that forgetting about 
the past we have to make a new beginning. 

In this context, referring to the various 
provisions of the present Appropriation 
Bill, I feel tbat it is an act of good man- 
agement on the part of the guardian. But 
the minor, that is the State of Punjab, 
further requires a helping and benevolent 
hand. In the present Bill, against Vote No. 
41, a sum of Rs. 260 crores, 33 lakhs, 33 
thousand is to be paid and applied for loans 
and advances by the State Government. 
This demonstrates the anxiety of the Cong- 
ress Government to accelerate the rate of 
development in the face of heavy odds. 
But for every Punjabi it is quite discon- 
certing to know that a sum of Rs.     91 

crores, 88 lakhs and 46 thousand is to be 
charged on the Consolidated Fund of the 
State for Inteiest Payments and Servicing 
of Debt. In spite of being a revenue 
surplus State, Punjab has always had de- 
ficit-financing because of ambitious plans 
and developmental programmes. Now, it 
has been compelled to draw an overdraft 
of 83.41 crores of rupees from the 
Reserve Bank up to July, 1984. It is in this 
context that I urge upon the hon. Fin- 
ance Minister to constitute a high-powered 
committee to look into the compelling 
needs of the State and to provide succour 
to the floundering industry of the 
State. The three border districts of Feroz- 
pur, Amritsar and Gurdaspur deserve to 
be considered eligible for central assist- 
ance, subsidies, licensing facilities and other 
incentives as are provided to 'No-Industry 
Districts' in the country. The rest of the 
State should at least be considered as 
category 'B' backwardness for special 
measures to check backwardness. The 
banks should increase the working capi- 
tal limit and the rate of interest on it 
should be reduced to at least 10 per cent 

Punjab is a veritable granary of India 
accounting for a major share of the coun- 
try's food kitty. But it often starves of 
electricity to run the tubewells. As against 
a demand of 370 lakh units per day, the 
maximum availability from present resour- 
ces is around 250 lakh units per day. Even 
for an eight-hour supply of electricity to 
tubewells, various other categories of con- 
sumers have to be subjected to power cuts. 
To overcome shortage of power, the allo- 
cation of revenue and capital investment 
fm multi-purpose river projects, a Vote 
No. 38 in the Present .Bill may not be 
sufficient. Therefore, there is a need for the 
Centre to provide immediate help for com- 
pleting the various on-going projects and 
starting new ones. The Punjab State Elec- 
tricitv Board had a target of energising 
85.000 tubewells during the Sixth Plan. 
Tlie- Planning Commission doubled the 
number and we are very hopeful of ach- 
ieving that target. Tn the process of pro- 
viding food to the country, the Punjab 
.State had to incur heavy losses. For the 
national programme of Green Revolution, 
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the Punjab State Eelectricity Board has to 
provide electricity to the tubewells at the 
rate of 20 paise per unit whereas the cost 
is over 64 paise per unit to the State Elec- 
tricity Board itself. The losses incurred in 
the process are to the tune of Rs.  IOO 
crores per annum. It is in this context that 
I urge upon the Central Government ei- 
ther to provide some subsidy or royalty on 
the foodgrains procured from the State for 
the country. For irrigation, drainage   and 
flood control, there is a provision of     an 
aggregate sum of Rs. 103.29 crores in this 
Bill.  This is perhaps the  maximum that 
could be provided out of the State's Own 
depleted funds. There is  again the need 
for greater central assistance for impro- 
ving and modernising the means of irriga- 
tion.   The hon. Finance Minister could also 
help the State by expediting the recovery 
of Rs. 104 crores which are due from the 
Union of India and the Governments of 
J. and K., Rajasthan and Haryana on ac- 
count of execution and maintenance, of cer- 
tain projects undertaken by the Government 
of Punjab for the  benefit of the benefi- 
ciary States. I just mentioned. On     roads 
and bridges the expenditure to be incurred 
is stated to be Rs. 45,46,40,000 from the 
State coffers.   In view of the need to imp- 
rove the road communication for Defence 
purposes which is imperative keeping    in 
view tlie strategic importance of this bor- 
der State, the Government of India should 
declare certain important roads as of st- 
rategic importance. And more funds should 
be allocated for the 950 KM stretch of 
the national high-way in the State so that 
the State's own funds could be utilised for 
constructing and maintaining more      and 
more link roads. 

The allocation of over Rs. 72 crores tor 
medical and public health also indicates 
the Government's concern to improve the 
medical facilities in the State. However, 
there is again need for greater Central 
assistance for accelerated rural water sup- 
ply programme to cover all the 1,395 scar- 
city villages during the Seventh Plan. The 
allocation for education, social security and 
welfare, community development, housing, 
and urban development only demonstrates 
the anxiety of the Congress Government 
to  improve  the  socio-economic standards 

of the people in the State. If I may say 
so, in the prevailing circumstances, th© 
present Bill has exhibited the acumen of 
a financial wizard, possessed by the Fin- 
ance Minister, who has seen to it that due 
provision is made for various programmes 
sought to be covered under the 20-point 
programme. 

I would only conclude again, Sir, by 
reiterating what I said in the beginning 
that today the problem of Punjab is a na- 
tional challenge. We all have to pool our 
efforts to see that in the country's interest 
the State of Punjab marches ahead. Thank 
you, Sir. 

SHRI M. S. GURUPADASWAMY 
(Karnataka): Mr. Vice-Chairman, Sir 
when Punjab was discussed the other diy, 
we have made our stand clear. I do not 
want to go into that aspect today. 

Let me at the outset say that this debate 
on the Appropriation Bill would not have 
been there if there had been a popular 
Government in Punjab. In my view, a big 
mistake was made by the Centre by rem- 
oving the popular Government ther©. It 
was removed by a mistaken notion that 
the elected Government would not b© abl© 
to meet the crisis in Punjab and only the 
Centre would be able to solve the prob- 
lems arising in that unfortunate State. But 
this hope was belied. It was not fulfilled. 
When the popular Government was there, 
the situation was not so explosive as com- 
pared to the situation after its removal. 
Sir1, it is not a happy situation in the coun- 
try to dismiss a popular Government and 
impose the Central rule. It has been resor- 
ted to too often by the Centre. I feel not 
at all happy to pass the Budget of a State 
Government in Parliament. In the case of 
Punjab I for one feel that you should have 
maintained the elected Government, you 
should have given all the help and assist- 
ance needed by that Government to deal 
with the situation. Now the Armv Js in 
full control of the State. The Centre has 
not yet .indicated to us how long the Armv 
will continue there. Whether the ArmV 
should continue till the next Lok Sabha 
elections or not. I will not be able to 
tell you.    At least,  a phased programme 
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[Shri M. S. Gopalaswamy] 
has to be drawn up by which the civilian 
rule, the civilian administration may 
be restored there. The pedple may enjoy 
civil liberties. As a first step, I ask the 
Government to consider that within a short 
time, within a short period, the Army 
should be withdrawn at least from the 
Golden Temple. I take it that all the anti- 
social elements have been removed from 
the Golden Temple premises. I also feel 
that the Golden Temple is no longer an 
arsenal for storing bombs and explosives 
and other weapons. I feel that people 
should be allowed to move freely in the 
Golden Temple. The Kar Seva operation 
can be conducted in an atmosphere where 
military presence need not be there. And, 
today friends in Punjab have the reason 
to think that that sacred Temple is still 
being occupied by the Army personnel. 

SHRI JAGESH DESAI (Maharashtra): 
Sir, I rise on a point of order. I would 
like to know the scope of this debate. I 
would like to know from the Chair the 
scope of this debate on the present Bill. 

THE VICE-CHAIRMAN (SHRI SYED 
RAHMAT ALI): I cannot stop him. 

SHRI M. S. GURUPADASWAMY: We 
are spending the money on the Army. 
Perhaps my friend knows that we are 
within our limits. I am well within my 
scope. My point is very very specific. We 
are all interested that normalcy should be 
established as early as possible in Punjab 
and we have got to defuse the crisis, de- 
escalate the situation on which there is no 
difference of opinion in the House. We 
can bring about normalcy progressively 
only when we take a few specific steps. 
And one of the steps can be—and should 
be—removal of army personnel from the 
Golden Temple, If you think that occupa- 
tion of the Golden Temple by the army 
for a longer period is necessary, you are 
admitting indirectly that the situation is 
not normal even after the army operation 
and you will be helping some adverse ele- 
ments to think that Kar Seva is being 
carried on under the direct presence of the 
army, which is not healthy. Our task is 
to see that people of Punjab should   feel 

that the Centre has done only a limited 
action, only a limited operation, with a 
view to clearing the terrorists and those 
elements who indulged in violence and in 
anti-social activities. If that is the objec- 
tive, then a few steps have got to be taken 
urgently, and this is one of the steps that 
I suggest. I want the Government to as- 
sure us that at least this smaH step of re- 
moving the army from the Golden Tem- 
ple  will be  taken very soon. 

Sir, normalcy has got to be established 
in Punjab. All of us share the view. Even 
the task of combing operations that are 
going on to eliminate terrorists, anti-social 
elements and those who indulge in spora- 
dic violence to terrorise the local peade- 
loving people there, has got to be done 
quickly. I am afraid, there is already a 
friction between the military and civil ad- 
ministration. That is what has been given 
to us. When there is friction, it is very 
difficult for anybody to carry on the 
administration. Development works will 
suffer. My friend opposite talked about 
the developmental activities. I am equally 
keen that development should not stop at 
any cost in Punjab and the whole of 
Punjab has got to be taken back to con- 
tinue the work of socio-economic develop- 
ment. To do that, Punjab should not re- 
main a place of tension, a place of unrest 
and should not be a State of destabilisa- 
tion. There has got to be stability for 
this purpose. Civil administration has got 
to be restored. Incidentally, I may say 
that popular government also may be res- 
tored as early as possible. I don't say to- 
morrow, but it should be done as early as 
possible; within a month or so it has got 
to be done, at least before we go to the 
Lok Sabha elections. We do not want elec- 
tions to Lok Sabha to be held in Punjab 
under the army control or the army rule. 
People should be free to move about and 
should be free to exercise their votes. A 
free atmosphere has got to be created. 
Therefore, I say that very expeditious steps 
has got to be taken by the army personnel 
to identify terrorists, if there are any, and 
the Centre has got to withdraw the army 
as early as possible in the rest of the areas 
also progressively. 
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My friend talked about compensation, the 
assistance that has got to be given to the 
victims. May be shopkeepers, may be 
household people, may be individuals, may 
be others. I think, one of the ways of 
bringing a healing touch, effective healing 
touch, is to see that all the people, inno- 
cent people, who have suffered are com- 
pensated. They should be made to 
feel that their properties, their lives and 
their activities are not threatened. For this, 
the civil administration has got to come 
in soon. Army cannot help, Sir, 
we are all aware that Army is not like the 
Police. Army is only a striking force. Its 
specialisation is only to strike and kill. 
That is its job. Army is trained for that 
purpose. Army is not suited for administer- 
ing the people. The Police can do that. 
Police is a limb of law and order. What, 
the Police can do, Army cannot do in the 
long run. Therefore, the Police has got 
to take over increasingly the task of the 
Army. The civil administration has got 
to come in more and more. This is the 
general feeling. 

Again, I need not stress, a popular Gov- 
ernment will certainly bring about the ne- 
cessary healing touch, in that area. Let 
anybody be the Chief Minister. The Ass- 
embly is now in a state of suspension. 
It should be called. A new Chief Minister 
and a new popular Government should be 
installed. After that or before that. Army 
should be withdrawn . from that area. 
(Time-bell rings) 

Lastly, Sir, about negotiations. Normalcy 
cannot be restored in Punjab unless and 
until the problems which have been the 
root cause of this reaction, violence, ter- 
rorism, are satisfactory solved. The Prime 
Minister I take it—I read in the papers— 
seems to have hardened her position and 
she has said unless and until the Punjab 
leaders agree to this or that 'I do not want 
to negotiate' I did not expect this from 
the Prime Minister. Negotiations should 
be started soon with the Punjab leaders, 
they may be Akalis, they may be non- 
Akalts. For this purpose, an atmosphere has 
got to be created. Keeping the leaders in 
jail, will not help us in creating a proper 
atmosphere. I would like the Government 

to consider the question of the release 
of the leaders, who are in jail and open 
the door for negotiations. Normalcy can- 
not be restored in Punjab unless and until 
negotiations also start simultaneously along 
with the installation of the popular Gov- 
ernment. Let the popular Government 
there take up the matter and start negot- 
iations with the leaders. This is the only 
way, I think, we can restore normalcy, 
stability, peace and order in Punjab. 

Thank you. 
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He justified the demand for Khalisatn as 
being the same as that of the Puerto 
Rican people's demand for emancipation. 

 

Geoffrey Kemp, Senoir Defence Advisor 
to the US National Defence Council, has 
compared Punjab problems with that of 
the Tamils of Sri Lanka and said, "US 
cannot prevent the Khalistani propagan- 
dists there from collecting funds and then 
buying amrs with that money and send- 
ing them to India." 
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SHRI DARBARA SINGH: I would 

like to explain what I said. I said that 
it is the contention of both the States that 
it is theirs. Punjab says: It is ours. Ac- 
cordnig to the assets divided in 1966, it 
was presumed that 60 per cent represen- 
ted Punjab's share and 40 per cent that 
of Haryana. It cannot be decided arbi- 
trariyl. It could be decided only if at 
a tripartite meeting some understanding is 
arrived at. If that hapens, it is well and 
good.   This was what I said. 
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"Mrs. Gandhi said the demand for st 
separate Sikh State was not being mad* 
anywhere in India but from certain 
people settled abroad. And they war* 
doing it obviously at the instigation of 
foreign agencies. Even the Akali* 
were not for a separate State, sh« 
said." _     j 
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THE      VICE-CHAIRMAN (SHRI 
SYED RAHMAT ALI): Now, I request 
the hon. Minister to reply. (Interrup- 
tions) 

SHRI S. W. DHABE    (Maharashtra): 
We have got 15    minutes.    How   much 
time did he take so   far?    How    much 
time did you give to Mr. Darbara Singh? 
We have got our allotted time.   Only one 

Member has to speak    .(Interruptions) 

(SHRI SYED RAHMAT ALI) 
THE VICE-CHAIRMAN:  Mr. Dhabe, 

please take your seat. Let him finish in 
one or two minutes. 
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SHRI     JANARDHANA      POOJARY: 
Mr. Vice-Chairman, Sir, I am grateful to 
the   hon.  Members  from  both the sides 
who  have  participated in the debate on 
this    Appropriation Bill.    Both   political 
and economic issues have    been   raised. 
I am not going to   cover    the   political 
issues.    These  issues  were  ably met by 
hon. Members from this side, particularly 
I refer to hon. Members   Shri   Darbara 
Singhji,  Yadavji and Sukulji.    So far as 
the economic issues are concerned, I may 
say,   Sir,  that  in  Punjab   the  people  of 
Punjab have faced and gone   through   a 
difficult   period.    The  administration also 
was exposed to so many problems due to 
terrorist activities.    There    was    violence 
also.    In the economic field  I can say, 
Sir, even the people from   outside    area 
who wanted to take part in the industrial 
sector were scared to enter Punjab, apart 
from the terrorist activities and   violence 
inside the State.    So, under this circums- 
tances what was the performance in the 
agricultural sector as well as in the indus- 
trial  sector.     Whether   the  brave people 
of Punjab, particularly the    persons who 
are working in the field and also the per- 
sons working in (he factories, have they 
made any contribution from their side in 
the factories, have they- made any contri- 
bution from their side in the agricultural 
sector?   Let us come to agricultural pro- 
duction.    In the year  1982-83,  the food 
production was    141.7 lakh    tonnes.    In 
the year  1983-84     the    production    has 
lisen to 149.85 lakh tonnes.   This is the 
performance so far as    the    agricultural 
sector is concerned, in spite of the fact 
that    there    was    adverse    environment. 
Then, coming to the    industrial   sector, 
what is the capital investment in the in- 
dustrial sector?   In    the   year    1982-83, 
capital investment was Rs. 745.81 crores 
(provisional).    In  the  year  1983-84  the 

target was raised to Rs. 1046 crores. For 
the current year the target is fixed at 
Rs. 1175 crores. I know and I believe 
and I have got the confidence in the 
people of Punjab that they are going to 
maintain this production, improvement in 
the production, in the agricultural sector 
as well as in the industrial sector. 

Now, let us come to power sector. 
During the current plan, in the beginning 
15(37 m.w. was the oapac|ity;. ' Now, 
during this plan period, the Government 
wanted to increase it by 60 per cent, that 
means by having 923 m.w.f. Unfortu- 
nately, Sir, because of the two breaches 
that have been created by the terrorist 
activities recently, the commissioning of 
these two projects, namely, the Ropar 
Thermal Project and also the Anandpur- 
sahib Hydel project has been delayed by 
three months. 

On account of this, not only commis- 
sioning of the projects is delayed, injec- 
tion of power into the system has also 
been affected, apart from its effect on the 
agricultural sector in Rajasthan, Punjab 
and Haryana,    This is the position. 

Some Members have claimed that 
weaker sections there have been affected. 
Sir, in this plan period, 70,800 families 
were to be identified. What was the per- 
formance? The performance was during 
this period, 72,963 families have been 
identified which percentage-wise comes to 
103.06 per cent. And what is the share 
of Scheduled Castes and Tribes? Their 
share is 38,233 families, which means, 
percentage-wise, 52.4 per cent. This is 
the performance. So, it cannot be said 
that people of Punjab are not brave 
people. We have to admit that whether 
Sikhs or Hindus or other communities, 
they are all brave people, enterprising and 
committed people; they are working with 
determination and they are industrious 
people, and this fact cannot be overlook- 
ed by others residing in other partg of 
the country. 

They could even have done better; 
their perofrmance in agriculture and 
even in industrial sector, would have been 
far better but for the terrorist   activities. 
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because of violence and because of a 
scare created in that area. The result: 
was, production was affected. Produc- 
tion could have been much more. 

What are the measures that have been 
taken by the Government? So far as 
agricultural sector is concerned, the State 
Government, with the help of Central 
Government and also NABARD is gett- 
ing Rs. 216 crores by way of term-loans, 
both short-term and long-term. So far 
as repayment of loans is concerned, that 
has been re-scheduled and re-phased also. 
What is the contribution made by the 
Central Government and what is the State 
Government going to receive during this 
period? Sir, during this year, the State 
Government is going to receive Rs. 
350.82 crores by way of Central tax 
grants and loan. So far as farmers are 
concerned, apart from paying the in- 
crease in prices, the Government will give 
them a bonus of Rs. 3 to the far- 
mers. These are the measures we have 
taken. So far as compensation to shop- 
keepers and others residing in the area 
around Golden Temple is concerned, as 
you are aware, we have given Rs. 5000|- 
as ex-gratia payment to those people. In 
addtiion, the Administration is assessing 
the extent of loss suffered by these peo- 
ple residing there. 

I am not going to take much of the 
time of the House. I would only appeal 
to the hon. Members to appreciate that 
the people of Punjab have risen to the 
occasion. Had they not risen to the o> 
casion, we would not have achieved this 
performance, and this has been possible 
in spite of the terrorist and violent acti- 
vities of some of the misguided people 
who have given a call to kill the innocent 
people belonging to other community. 
But I am happy, the people have not re- 
sponded to that call. They are brave 
people, whether Sikhs or Hindus or others 
residing in Punjab,  and they    hare not 

taken that call seriously in spite of all tha 
instigation. On the contrary, the people 
residing in Punjab have risen to the oc- 
casion and they have shown that they are 
Indians first, not Sikhs or Hindus first; 
they are Indians first. They are the peoplo 
of our country. Undelr these circum- 
stances, I would appeal to hon. Members 
that we must show our respect to the peo- 
ple who are residing in Punjab. Thank you, 
Sir. 

THE VICE-CHAIRlviAN (SHRI 
SYED RAHMAT ALI): The question is: 

"That the Bill to authorise payment 
and appropriation of certain sums from 
nnd out of the Consolidated Fund of 
the State of Punjab for the services of 
the financial year 1984-85, as passed 
by the Lok Sabha, be taken into con- 
sideration." 

The motion was adopted. 

THE      VICE-CHAIRMAN (SHRI 
SYED  REHMAT ALI):   We shall  now 
take up the clause-by-clause considera- 
tion of the Bill. 

Clauses 2 and 3 were added to the Bill. 
The Schedule was added to the Bill. 
Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI JANARDHANA POOJARY: Sir, 
I beg to move: 

"That the  Bill  be returned." 
The question was put and the motion 

was adopted. 
THE VICE-CHAIRMAN (SHRI 

SYED RAHMAT ALI): The House 
stands adjourned till 11 A. M, tomorrow. 

The House then adjourned at 
twelve minutes past seven of the 
dock, till eleven of the clock, 
on Tuesday, the 7th August, 
1984. 


